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IN THE INCOME TAX APPELLATE TRIBUNAL “A” BENCH, PUNE

(Through Virtual Court)

BEFORE SHRI INTURI RAMA RAO, AM
AND SHRI PARTHA SARATHI CHAUDHURY, JM

A< et 9. / ITA No.747/PUN/2015
fAgiwor a7 / Assessment Year : 2009-10

Meghraj Kesaji Choudhari,
Pipeline Road, Anandwalli,
Nashik — 422013.

PAN : AEHPCO396N ... afiereff / Appellant
FATT / V/s.
ACIT, Circle-1,
Nashik. . TerfT / Respondent
Assessee by : None
Revenue by : Shri S. P. Walimbe
4TS % arir@ / Date of Hearing 1 24.05.2021

oo &t a0 / Date of Pronouncement @ 24.05.2021

AT / ORDER

This is an appeal filed by the assessee directed against the order of 1d.

Commissioner of Income Tax (Appeals)-1, Nashik (‘CIT(A)’ for short) dated

26.03.2015 for the assessment year 2009-10.

2. When the matter had come up for hearing today, the appellant filed a

letter seeking permission to withdraw the above captioned appeal on the

ground that the issues involved in this appeal stand settled under the Vivad

Se Vishwas Scheme, 2020. The appellant also filed copy of Form No.3 issued

by the Pr. Commissioner of Income Tax, Nashik-1.

3. On the other hand, the 1d. Department Representative had expressed

no objection to permit the withdrawal of the appeal.



4. In the circumstances, we hereby grant permission to the appellant to
withdraw the appeal. Accordingly, the above captioned appeal stands

dismissed as withdrawn.

5. In the result, the appeal filed by the assessee is dismissed as

withdrawn.

Order pronounced in the open Court on this 24th day of May, 2021.

sd/- sd/-
(PARTHA SARATHI CHAUDHURY) (INTURI RAMA RAO)
1% <59 /JUDICIAL MEMBER @7 959 /ACCOUNTANT MEMBER

U / Pune; faAT® / Dated : 24th May, 2021.
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1. wfiereff / The Appellant.
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